NATIONAL COMPANY LAW TRIBUNAL

NEW DELHI BENCH

(IB)-569(ND)2019

PRESENT: MS. INA MALHOTRA
HON’BLE MEMBER(J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING BEFORE NEW
DELHI BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON
14.02.2020

NAME OF THE COMPANY: M/s. Anil Kumar Agarwal V/s. M/s. Interparts
Marketing Pvt. Ltd.

SECTION OF THE COMPANIES ACT: 7 of IBC, 2016

S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE

Present: None

ORDER
IA 1217/2020 has been filed invoking the Section of 33 of the Code. It is
submitted that only 1 resolution plan had been received which was not
approved. In view of the same, a resolution was passed to proceed towards
liquidating the assets of the Corporate Debtor. 270 days have already expired
and in the absence of any resolution plan, it is considered prudent to initiate

liquidation of the Corporate Debtor’s assets.

~ This application is duly supported by the affidavit of the RP. The resolution to
proceed towards liquidation is unanimously approved by 100%. Mr. Rajiv
Malik, the RP has consented to act as a Liquidator. His consent is not on
record. Let the same be filed. Keeping in view the facts of the case, there is no
legal impediment in allowing the prayer made. IA 122 stands allowed. The

assets of the Corporate Debtor be liquidated. The consent in the required

(Ina Malhotra)
Member (J)

format of the Liquidator be placed on record within 1 week.

(Sapna)



